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IN THo CONTAGL ADMINISTRATIVE TRIBUNAL @ HYDERABAD BENCH ‘:
AT  HYDERABAD '
Un.873, B74, B75 of 1993

LR.530, 932, 948 of 1993
UA.1250 end 1579 of 993

Dt.of docislon:5-11~'94

betueen:

1 T, arinivése Rao - LR.B73/93

2. . Hanuweohthe teo - LA.874/93

3., k.. PBrecsuram - GAR.B75/93

5. K. krishnamusthy - 0P,.932/83

5. V. subbansresaian . U0A.,94B/93

7. Y. kemekrishne Rao - UA.1250/93 and

B. W. doxris E - A,1579/93
‘ eeshpplicants
tnc '

1. Union of India, Rep.by
seorrtary to covt. of India,
Min. of Cu:sunication

New Velhi, '

2. ihe Chairmen,

Telecom, Commission Deptt.
of Telacommunicaticns ,
Sancher Bhaven, New Dglhi.

3, MAstte Lirector Lensrel QEY
%in. of Comnunications

Deptt. of Telecomnunicetions
sanchar Bhevan, New Lelhi,

4, Chief Generczl fManeger,
Telscum.unicetions, A-° Circle,

Hydarsbad, Commgn respondants

**%in -11 tna Udse

Counsel fortha hpplicants in . Vo Venketeswara Rao,
211 tha ahouns fiA3 Advocate.

2]

Counsel for the Respondents . V. Raghava Reddy, ®SC
in all ths abave GhS for Lgntral Govarnment.

CORAN

HON. Justice 5ri V. Newledri fiao, Yice Chairmen
_HMON. Sri Re Rangarajan, RMemper (Admn, )}

Gas 873/93, B74/53, £75/9%, 930/93,
,32/93, 948/33, 1250{93 eng 1579(93

{ Ao Pur HON'BLE JUSTICE SHRI V. NELLADRI RAC,
‘ VIvD - cingusan .

heard Shri V. venksteswzra Rao, jearnacd Cowmesl for

the hpplicent ang alsc shri N,V. Regheva Recdy, le:pned

stancing counsel for the Regpondents.
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2e As the seme point has arisen for consideration, that
can be conveniecntly disposed of by & common ordar,

3. ill these applics-ts joined service esTolegraphists

end then promoted as Traffic Supsrvisor vhich was All Tndia
seniority unit tiil 1979, Grade of Traffic Sup rvisor @as
made circle unit frow 1375. Thus those who were working
gg'f;afiéc SUQJ;Uisors by 1579 ware reguirad'to make options
for allpc&tian to the usfious circle units and aécordingly
they ﬁaré allottec 4o circls unite.

4, fven Lefore the grads of Traffic aubarvisor.qas meds
circle unit, ohri Ssaleswala Singt and Shri P. Penjiars and
Shri L.S.9%haw were prouwcted es “T1s Sroup B on ead hoc basise
Rl]egbfion for theuo goclicenis that thay were not-offered
sd hoc promotion by the dates of promotion of Sri Belesvere
Singh Shri P. Penjierz snd Shri L.S.75¢w as SiT Group B on

ed hoc b:ois was not denisd.

5.' The post 6f Traffic 3up rvisor wes re-dezsignated

;;‘KSTi Gpoup C with effect from 1984, .Avenus faor promotioﬁ
from Traffic suparvisor A3Tl Group C is to 5T7 Group E which.is
fll Ingia geniority unit from the b;gining. Even after

Traffic bUperQisor/As*t Group C was meda circle unit, il

the officers in the said cadre in all t' 2 units of 211 the

circles who are eligible may volunteer for considaration for

pf:motion to th?'grﬁda_of STT

6. Cownile . the agplicente in UA,1250/93 & 1579/93 wer:
regulbriy nrumotad as ST Gruua B even .rior *to tﬁa date of
the regﬁlar promotion of their‘junior shri P. Panjiara, obher
applicanfs hersin were regularly promoted as STl Group B

I3

sarlisr to the date of regllar aramotion ¢f thair junior

Shri Boleswegra Singh as 5Ti Group 2.

7o lhe sllegations for the applicantsin Cr,1250/93 and

Cﬂnyd00.b§0¢bua/‘
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UA.157§/93 thet their pay was morejequél tc the pey of 5hri
Paﬁjiara in the cadre of Treffic supsrvissr, anc thg pay of
the othsr applicentsherein was mors/equal to the pav of Shri
Beleswara singh in the cacre U Traffic Supervisor were not
gensag. Thus it is © cess where the pay of +he respective

erplicents weyu €3th2r mors or sQqusl to the pay of thewr -ng=

cpeTtive Junilor Shri Beleoware bingiy/3nri Henjiara on the cedres

of Traffib buﬁurvisux anc thus puy in the cedre of 371 Group -8
is lséc.than the peay of their :ﬁspective junior Shri Baleswara
Singh/9. Venjiere os on the cdate of regular promo*ion of the
lettyr +to th2 first of STI Croup 8. An anomaly has arisen

as Siri dclegwsre Sico /Shrd Punjiaré were promo*ed a# ST
Groug © on ad bor basis and thair paricd of Service as 57T
Group £ wher they worked on ac hoc basis in that cedre wes
belonyg taken intﬁ connicaretion fer Vvixing the?r pey un thae ir

rogular oromotion as 5T Group J.

B it ia #rue +hgt by the date of prowotion of thege

eppliéants ss 57T+ G oup O, tieir respwctive junioxs were not .
in the s:me circle while +hey werewuiking in the grude of
Traffic =upsrvisor/P57 Srowp .o Lut 2t Ls 6 cass wvhere Shri
Baléswéra Singn and dnri Fanjiéra werd premciosd on ac ho¢ basis
te 3T! Growg . even w=fure the grede of Treffic Supoarvisur wes
made circls unit. Thus it is @ cesse where the applicants

wére not offered promotion to STI Liroup B when i+ was offared

Ther *¢ queskion of denial of the offer of prcuction when it
wes on &d hoc tesis on the part of the spplicants does not
erise. The ques+ion as to whether tbe benefit .f stepoingup

has to be givén to 2 amenior if +*he ad hoc promoti~-n wes given to
Juﬂl'ﬂ-l Frall B PR =N 1LEET FRE I T W s e e e = - - . .

+

i.: considarstion for disposal of these GAs and hence we co not

: ) _ .
desl witn the seme for disposel of these Ohs,

anfdsaoniaaﬂbﬂﬁl' '
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8, - e held v LA 974/33 & 0o 1001/93 that if s+enpingup
is not going to be allowed in the circurs*znces refarrec ;g

her. in which are similar in the (fg 974/93 & 1001/97, the sema

For +he reasuns statedthersin, we hold that t+ho rngiCEnts
in Ll 12%0/93 & 1579/93 havs to be viuan thepay soual *o tha
Cray 0f Lnriorznjiare as on tne dats of his reqular prumo+1on
te LTl G;oup 5 on no*ionql basia. Uthar applicants her=in nave
te e cjlven the g equal to the pay of Lhri Baleswara Singh
as on the dete of his reg ler prumétinn to 57T1 Group B an

notionsl busis. e held in Ubs 974/93 & 10U1/93 that +he
‘@pulivants herein sheuldbe aiven the nonetar banefit fram 3
yeol . prior to the dete ¢f filiny of the respective Of,. Fer

thv reasens -ctatod +harsin, we find thst the apslican+s h-rein

2o

algsu heve tn be glwen tho monetery bemefit froum 3 years prier

"tu the cete o filing cof the r-mproctive LA,

i

0. Thewa ihig P2 cisposed of accorcdingiy. nNo costs,

CERTIFILD TG BL TRUL COpY
Sd/- xX XX XX XX XX XX %X
Uate 0B - 02 - 1994, .
Guurt Lftiger
Centrasl Administrative
ribunel Hydersbesd Uench
Hyderabad,

1. The oecretary to Govt.of Indis., :
fiinistry of Coammunications, tnion of Indie, New Delhi,
2. Tha Chairman, Telecom “ommission, Dept.of Telecommunications,
" uencngg havan, N3w delhi. .
3. Ths fosistent Dirsctor Gensrsl (TL) "indistry of comrunications,
ig3t. of Talascoawunications, Govt. of India, gSancher EZhaven, ND .,
4, Ths Lhief Gensral danege:, Tslaconmunica+ionq,
f.p.Circle, Hyderabad - 500 001.
5, Lne copy to i#r. V. Vankateswer Reo, Advocets, CAT, Hyro
6. Une copy %o fir. N.V.,Raghava "eddy, fddl.CGSC. CAT, Hyd.
7. GLna copy to Liorary, CAT, nyd.
8. Lne bSpoure copy.

~// True copy //



